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been helpful and commensurate with 
the expenditure incurred on him? 

The Minlster of Education (Shrl 
M. C .Chagla): (a) No Sir. 

(b) and (c). Do not arise. 
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Delhi Police Personnel 

U8B. J Shri Kachhavaiya: 
"\. Shri Brij Raj S.ingh: 

wm the Minister of Home Affairs 
be pleased to state: 

(a) whether it is a fact that Delhi 
Administration has submitted a pro-
posal to revise the pay scale of Delhi 
Police personnel; and 

(b) if so, whether the scales recom-
mended by Delhi administration are 
being considered? 

TIle Minister of state In the Minis-
try of Home Affairs (Shri Bathil: 
(a) No, Sir. 

(b) Does not arise. 

Criminal Cases of Punjab 

US9 J Shri A. V. Raghavan: 
'"'L Shri Pottekkatt: 

Will the Minister of Home Affain. 
!be pleaged to state the number of 
criminal cases transferred from the 
State of Punjab to courts outside the 
State by the Supreme Court during 
the last three years? 

The Minlster of State in the Mints-
try of Home Affairs (Shri Hathi): 
The information is being collected and 
will be placed on the Table of the 
House. 
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